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CENTRAL ADMIL NI STRATIVE TRI BUNAL

ARINCIPAL BENCH
NEWN DELHI.

0O, Ao NC,2296 of 1992
New Delhi, this the 12th day of May, 1994 4

HON'BLE MR JUSTICE S.K.DHAON, VICE CHAIRMAN
HON'BLE MR B.N.DHOUNDI YAL, MEMBER( A)

Shri Chandrashekhar,
3/0 shri Naut Ram,
R/O 2841, Gali Mangal Singh

. rian .
gzl}-gij\.&g. lea s ete gee ete oo Applicanto

| ( through Mr Jog Singh, Advoccate)
VS,

1, Delhi Administration
through
Chief Secretary,
5, Alipar Road,
Delhi.

2, Director of HEucation, :
Old Secretariat, New Delhi=7,

cées sne ssns an BREEDENEOREE.

( through Mr Ajay Kumar Aggarwal, Advocate),

ORD ER

PER_JUSTI CE _S.K.DHAON( (RAL )

The controversy pertains to the appointment
to the post of Post Graduate Teacher in Sanskrit.

o 23 The admitted facts are these, The applicant

was initially appointed as Assistant Teacher with

effect from 4th December, 1978, He was promoted

| ' as Trained Graduate Teacher( Sanskrit) with effect from
| 31st January, 1990. He is a post-graduate{Acharya)

in Sanskrit, The respondents were desirous of

; L)) makingLaa}t?po intment to the post of 'p'G.T.( Sanskrit),

‘ Certain candidates were calledfor interview, however,

the applicant was not called,

3. The Tribunal on 4th. September, 1992 passed

-

| an interim order to the effect that the respordents
t shall provisionally allow the applicant to appear in
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the test which was to be held on 6th September, 1992.
It was made clear that the order was subject to the

final outcome of this G A,

4, On 6th July, 1993, we directed the
respondents to declare the result of the applicant.
However, we made it clear that the declaration of the
result of the applicant will be subject to further
orders of this Tribunal. It appears that in
pursuance of our order, the result of the applicant
was declared, Thereafter, the applicant filed a
miscellaneous application in the Tribunal praying that the
respondents be directed to issue a letter of appointment
in pursuance to the declaration of the result, We
have not considered it proper to issue the direction,
as prayed for %n the miscellaneous applications However,
we connderedLexpedient in the interest of justice

to dispose of .the GAJ finally and we are doing

so, after hearing the counsel for the parties,

. ' The respondents have cane out with the
categorical case that under the existing rules, the
applicant is not eligible to be considered for being :
appointed as P,G,T.(Post Graduate Teacher) in Sanskrit,
Under the relevant rule, the essential qualification
prescribed is Master Degree or its equivalent from

a recogniséd University, There is no dispute that

the applicant fulfills this requirément. The
secord condition is that the candidate should have
a degree/diploma in Training/Educations It is
contended by the learned counsel for the respondents
that since the petitioner does not possess any

degree or diplema in Training/Education from a

recognised Unidersity, he is not eligible, This
argument is countered by the learned counsel for the

applicant by asserting that the applicant holds 4
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certificate of S,AV.(Senior Anglo Vernacular),
issued by the Directorate of Bducation, Delhi, Read
by itself, the second requirement is absolutely silent
as to from m‘lf institution, a candidate should
possess a degree/diploma in training, To buttress
his argument, the learned counsel for the applicant
has drawn our sttention to the corresponding ru‘le framed
for the recruitment of T,G.T. Here, the requirement,
as relevant, is degree-diploma in Training/Education
or S,A.V,Certificates It is arqgued with vehemence that,
if the Rule framed for the recruitment of Trained
Graduate Teachers equates a S.A.V.Certificate to a
degree/diploma in traini ng/education, there is no reason
as to why the said certificate(3AV) should be discarded,
while considering the requirements of condition No.2 in
the rule relating to the recruitment of Post Graduate
Teachers, Qur attention has been drawn to general
instructions /eligibili ty criteria, a true copy of
which has been filed‘ in the form of Annexure-B to the
counter affidavit, In them, it is indicated that
for the purpose of recruitment of a Post Graduate Teacher,
the requirements of educational qualifications are a
Post-Graduate Legree from s recognised University, in the
respective subject and 3 diploma/degree in teaching/
education fram g recognised University, Similarly, the
said document prescribed the minimum education
qualification far T.G.T. as a degree in the concerned
category, that is, Arts/Commerce/3cience fram a Tecognised

University plus a Degree/Diploma in Teaching/Education

from a recognised Universi ty.

8. According to the respondents! own case, so far
a8 1,G.,T, is concerned, a Certificate of S¢AsVs has been
teeated to be equivalent to a degree/diploma in teaching/
education from 4 recognised University,

7, Note 4 to the statutory ruls relating to *
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the recruitment of Trained Graduate Teachers
Provides that where the Administrator is of the
opinion that it is necessary or expedient to do so,
he may, by order for reasons to be recorded in
writing relax an}" of the provisions of the rules
with respect to ; class or category of persons
Or posts, However, a similar note is not to be

found in the Ruyles relating to Post Graduate Tegachers,

8, #e have already indicated that the Statutory

Tule framed under Article 309 of the Constitution

with rejard to the recruitment of Post Graduate

Teachers is silent with Tespect to the institution

from which a candidate should obtain 4 degree/

diploma in training/education, An omission is apparent,

However, there is No material before ys that &

in the case of a T.G,. Té, a Certificate of Se Ae V,is cons id e«
-red: equivalent to either 3 deagree or diploms in

a Similar provision exists in the case of suuT,
training/ ucatiog, Unlike the T.G.T.rules, no
Pover of relaxation is Provided in the P,G, T,rules,

There is nothing on record to indicate as to what

for' the Purpose of e&valuating the degree-diploma

in training/education for P.G.T, card idates, However,
the learned counsel for the aPplicant has contended
that even for the purpose of Tecruiting P.G.Ts sope
candidates hgving 3. AV, Certificates have been
considered to pe holders of , degree/diplOma in
training/education. This submission ig Tefuted by

should go into the question af ter taking into account

all the Televant factors, e have no doubt that he

will take , Sympathetic view of the matter,




/sds/

P

$=5ms
of three months from the date of presentation of
a certified copy of this order by the applicant
before him, in giving his decision, If the Director
decides that for the purpose of appointment of the
applicant as a P.G,T,, a Certificate of S.A.V, is
equivalent to adeyree/diploma, the respondents shall

act in accordance with the result already declared

in the case of the spplicant.

8. #ith the aforesaid observation, the O,A, is
disposed of finally leaving the parties to bear their
own costs,
f.nl— -
( SQKO aon )

( B.N.Dhoundiyal )
Membexr(A) Vice Chairman.
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